
Written 'iIlnstDt"rs '1\SADHA 26, 190! (SAKA) Written Answer. 

'DIE MINISTER OF STATE "IN 
'-.nD: 'MINISTRY 'OF SHIPPING AND 
-nANSPORT (SHRl BUTA SINGH): 
(a) It is understood from Cochin 
WIatt Trust that there were certaIn 
~ns regarding dry "docking of 
'tile water barge "MoV. Tapaj''' and the 
~ fteat "Babadur" .at the wDrk-
....., -Of the Cochin Marine Corpora_ 
tiaa Dry DoCk. The alleged misuse 
ef materials drawn was fully in\! es-
tipted by the Vigilance Section of 
tile Port Trust. An expert was ~um­
DaDned from Mis. Mazagaon Dock 
I..Id.. Bombay, and a ~urprise inspec-
tiau was carried out On 17th April, 
J!JBO at the Dry Dock of MIs. Cochin 
-arine Corporation. All the plates 
c:h&ng€d on the vessel "M. V. Tapaj" 
as per drawings were measured and 
f"'ouIld correct and thus the allegation 
.... as found baseless. The lire Hoat "M. 
V. Bahadur" was also dry docked and 
~ similar inspection was carried olit 
by the same expert on 18th "1\pril, 
1.980. All the plates ,vere measured 
and .it tallied with the drawings. 

(b) The financial im-plication 6f the 
doc:ki ng of the . two vessels was re· 
'POrted by the Chief Mechanical Engi-
'De~ of "the Port Trust as Rs. 1,23,920 
eXtludMlg other connected works, such 
3If, c1:eariing, painting, rep]acernent lOf 
-plates, etc. Subsequent to the issue 
." sanction for dry docking the two 
~3e1s at the Cochin Marine Corpo-
nrticn, a Report was received from 
Chief Mechanical Engineer about 1hp 
details Of expenditure incurred in 
ecmnection with the dry docking and 
n!P31r of the vessels. This amounted 
to Bs. '3,82,000 j- for "'M.V. Bahadu!'" 
8IId Rs. 3,05,200/- for "M.V. Tapaj". 
~e circumstances that led to the in-
CI"f!a'::e in the expenditure are being 
examined by the Cochin Port Trust. 
ewer, only a sum of Rs. 1,00.2001-
bas so far been paid to the firm as per 
'the ~anction originally issued. 

(r) and (d). It is understood 
from. Cochin Port Trust that the mat· 
"II!r is unaer vetitication by the Cen. 
"lral Bureau of Investi gatian. Since 
"IIae eBI's "Report has not yet been 

received, the question of taking any 
action by the Port Trust against any 
oftlcer has to await the findings, if 
any, of the eBI. 

COmplaints against Railway statr at 
PhUlaur 

4554. CHOUDHARy SUND.~\l 
SING H: Will the Minister of RAIL-
WAYS be pleased to statE': 

(a) whether his Ministry has re-
ceived any complaints against Railway 
staft' posted at Phillaur District, Jul-
lundur (Punjab); and 

(b) if so, the action taken thereon? 

THE DEPUTY MINISTER IN TIlE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes. 

(b) The mat'tt~r is under investiga-
tion. 

IDcidences of Enc~plialitia, Gastro-
«n,tiriUe$ and I1(fantile ParaJ..va" 

4355. SHRI A. NEELALOHITf-IA-
DASAN: Will the Minister of 
HEALTH be pleased to state: 

(a) whether it is a fact that the 
incidence of encephalitis~ gastro-ente .. 
ritip, \infanttile' paralysis is on the 
increase; and 

(b) if so, What has been the toll of 
each such disease from 1st June, 1978 
to 1st January, 1980? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH (SHRI 
NIHAR RANJAN LASKAR): (a) 
From the available information, there 
is no such evidence. 

(b) Does not arise. 

Government IDterventJon in Industrial 
DIspute of EPI' Orga,nlsatloD 

4556. SHRIMATI SUSHEELA GO ... 
P ALAN: Will the Minister of 
LABOUR be pleased to state whether 
the Central Government is the appro-
priate authority to intervene in the 
industrial dispute Of Employees' Pro-
vident Fund Organisation? 
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THE ltUNISTER OF $TATE IN 
THE MINISTRY OF .LABOUR (SHRI 
T. ANJIAH): Th~ question wheth.r 
the Ce'i'itral Government or the 
State Government is the "Appropriate 
Gover.nl1le~t" J u;ndeJ1 the Industrial 
Disputes Act in relation to Employees 
Provident Fund employees has been 
raised in a writ petition before the 
High Court of Kerala and the matter 
is sub-judice. 

4557. SHRI R. L. P. VERMA: Will 
the Minister of RAIL \VA YS be plea-
sed to state: 

(a) the number of persons who 
were killed in accidents while boal d-
ing trains in haste at the stations f-al-
ling in between Dhanbad and Gaya 
on Grand Chord line in Dhanbad Divi-
sion Of Eastern Railway in 1978, 1979 
and 1980 and whether complete details 
thereof will be laid on the Table of 
the House; and 

(b) whether the passenger trains 
halting at the stations in between 
Dhanbad and Gaya are the same trains 
)Vhich have been running since British 
period and wheth,;!r in the changed 
circumstances, how and in the interest 
of the people, Government propose tlJ 

solve the problem by running summer 
special and Pooja special trains regu-
larly or by extending Gomoh_Mughal-
sarai passenger train from Gomoh to 
Gaya and if so, when and if not, the 
reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) : (a) No one was 
killed wh.ile boarding trains in haste 
at stations falling between Dhanbad 
and Gaya during 1978 and 1979. Dur-
ing 1980, there has been only one 
case in whiCh a male passenger while 
boarding 130 Down Varanasi-AsBnsol 
Passenger in haste at Hazaribagh 
Road station on 7-8-1980 :f!ell down and 
died. 

(b) Since Independence a aW!b~' 
ot fast Express train .. have been .... 
troduced On the Dhanbad-Gaya .. :t .. 
Of Grand Chord on Eastern Railw.r-
Introduction of stopping pa~ 
trains on this section has not. beeD: 
considered desirable as this would 0c-
cupy the section for a considerable 
length of time thus cutting into tJeo-
line capacity of the Grand CIIDId 
which is primarily conserved tiJr 
movement of essential freight tndIIe. 
It is for this reason that the .9~'" 
Gaya-Mughalsarai Passenger eannaI: 
be extended to Gomch or the Pooja 
and summer special Tun as a regular 
measure lest it would adversely af'-
feet the movement of freight Iralllc.. 

Committee to reorganise EmplG)' I 
Provident FuDd Organisa tlon. 

4558. SHRI N. E. HORO: Will ~ 
Minister of LABOUR be pleased to 
state: 

(a) whether it is a fact that • 
Committee was set up by GovermJlPll'l. 
to go into re-org~nisation af. the 
Employees Provident Fund Estab1ish-
ment; and 

(b) if so, the details regarding it& 
constitution, functions and when its 
report is likely to be submitted c.. 
Government? 

THE MINISTER OF S!T ATE Dl 
THE MINISTRY OF LABOllR (SBRI 
T. ANJIAH): (a) and (b). Yes_ In 
pursuanCe of the recommenclptjnns. 
made by the Public Accounts ec .... 
mittee in paragraph. ]20 Of their 
110th Report, a High Level Cbmm:it-
tee to review the working oL '&be 
Employees Provident. Fund Ckgaui-
sation with special reler.ence to 1I:Ie-
problem of mounting arrears Of PIv-
vi dent Fund co.ntributions was Sltt lIP 
in April, 1980. A coPY of the order 
under which the Committee was aet-
up showing its composition, terms of 
reference and other :gartlcularB __ aI-
tached: 




